IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD - '

0.A.No.1321/96 : Date of Order: 11.,11,96
BETWEEN :
V.Héri Babu : .. Applicant
AND .
1, Telecom District Manager,

Telecom Dept,, Vijayawada,
2. Telecom District Enginecer,

Telecom Dept,, Adilabad,
3, Sri G.V.L.N.Rao, Telephone’

Operateor, Telephones Exchange,

Vijayawada, ' ‘ ..» Respordents,

*

Counsel for the Applicant .+ Mr.S.Ramakrishna Rao
Counsel for the Respondents o .. Mr.N.V,Raghava Reddy

HON'B1E SHRI R,RANGARAJAY : HEMBER (ADMN,)
HON '‘BLE SHRI B,S., JAI PARAMESHWAR : MEMBER (JUDL.
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X Oral order as per Hon'ble Shri R.Rangarajan, Mem

.. Heard Mr,S,Ramakrishna Rao, learned counse
appligénp;gnq_pm,N,y.Raghava Reddy, learned stand

for the respondents,

ing ¢

2.. .. The applicant while working as Telephone O]

thﬁ.grade_o£~260:4889tbatn$c§}¢ was replaced by the Iy

Commission scales of pay w.e.f, 1,1.86 and was brought
-OMMLSS: , , JVas. brought

Rs,975-1660,. .In the replacement scale his pay was

Stage of #5,1210/- w,e.f, 1,1,86, As his date of
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f£=FTS in September of the year his pqy'was raised from 1,9,86

onwards in the replacement scsale,
junior,
the grade of &,260-480 warlier to the introduction of
Pay Commission scale of pay was brought on replacemen
qf_pay_off%.lzoo-legq w.e,f, 1,1,86 and his pay was f
the stage of #&s,1210/- w.e.f; 1,1.86 in the replacemen
The date of increment for R-3 fell in the monthJof Ap
year, HenCe the inCrement was given to him in the re
Thus the learned counsel for the

scale from 1,4,86,

submits that the pay of the applicant is lessthan R-3

1.4.86 and his _date of increment in the replacement s
also be prcponqiﬁo 1,4,.86 thereby his pay and that of
\ .

will be the same.

3. The applicant filed a representation and the s

rejected by the order No,Q-131/MNC/89-90/77 dated 3.2

4.,  This OA jis filed praying for andirection to th

junior to the applicant w,e.f, 1,4.86,
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5. . .. The respondents do agree that she,andmaly |has

R-3 is stated |to be- his
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The pay of R-3 who was alsoLTelephone Operatpr in
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NO.2 to step up the pay of the applicant on par with R-3 who is

Brisen awg

that has to be set right if the applicant is senior to R-3,

But they bring to the notice of the Bench by producting latter

No.366/Payfix/P5-VJ/16, dated 6.11,96 to state thet Re3 dis

1
?an;prﬂtc-app}iganf) OBl the basis of the date of) sub

entry into the grade of Telephone Operator. Hence th

$tantive

¢ leamed

pounsq}"fgg_the,;g@bqndgntg submits that the applicant is not

entitled for stepping up of pay.
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present application is for St@ppingﬂup.Of.pﬁy.on.gar With his

junior namely R-3, .If the applicant_is senior to R-3
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basis of the senjority list issuesd by the raSpOnéent& then
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the applicant is entitled for the stepping up of pay.
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If he

is not senior to R-3 the applicant cannot claim the stepping up

of pay. However the decision taken in this OA by the

in regard to the Stepping up ©f pay on the basis of the

resrondents

seniority of the applicant vis-a-vis R-3 will not stafd in the

rSenel_ ¢

way of the applicant to challenge the seniorif§ft£é%-is errone—

ously made,

7. In the result, the following direction is given:-

.The applicant is entitled for stepping up. of pay on

par with his junior R-3 w,e.f. 1.4.86_if he is senior

R-2 should decide this fixation of pay on the basis of

o R-3,

the

above direction within a period of 3 months from the date of

receipt of & copy of the order and the applicant should be

advisedéghg result, 1In case a favourable decision is
by the respondents for steppip&?of.pgyithen_the_applic
is entitled for arrears only from one year prior to tt

i.e. .
filing of the OAfv,e.f, 23,7,95,

(This OA was filed dn
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ant
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Dated : 1lth November, 1996

(Dictated in Open Court ¥
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23.7.96).
8. The OA is disposed of gt the admission stage itself,
No costs,
O\r\JQ ‘C%f?
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( B.S, JAI-P A;vnasaghlr ( R,RANGARAJAN )
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